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New Compreliensive T.and Acouisition
Act

2123, SHRI A K. ROY : Wil
the Minister of RURAIL DEVELOP-
MENT be pleased to state ;

(a) whether there is assurance’
to have a pew comprehensive Lapnd
Acquisition Act to give early justice
to the land losers ; and

(by if so, the progress made in

this regard so far ?





